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On MA 1gl20u filed by the petitioner side, for the Respondent side having agreed to

provide Bank statement in respect of all Bank accounts since 2013 and the details of the
property, if any, disposed of since 2013, the Respondent side is directed to provide the same

to the Petitioner.

List this matter on 15.12.2017
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V. NALLASENAPATI{Y
Member(Technical)
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For P1 being Director of the Company, he is at liberty to have inspection of the Bank
operations and everything lying with the Company, if at all any of the bank operation details
are not available, he is at liberty to come and seek relief from this Bench.
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